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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor._

The following Act of the Gujarat Legi

Governor on the 2nd May 1963 is her

slature, having been assented to by the
eby published for general information.

" AKBAR S. SARELA,

Secretary to the Government of gljarat,

Legal Department.

GUJARAT ACT NO. XXII OF 1963, \V

~ [First published, after havihg
“ Gujarat Government™ Gazette” on the

received the assent of the Governor in the

6th May 1963).

An Act to fix the limit upto which the executive power of the State
shall extend to the giving of guarantees.

ﬂ is hereby enacted in the Fo
follows : — -

1. This

the commencement of this Act) as provided in clause

Constitution ‘shall be the sum of Rs. 60,

(2) The State Government shall lay

1V.Exira.25 (Lino}

urteenth Year of the Republic of India ag

Act may be called the Gujarat State Guarantees Act, 1963,

2. (1) The lLimit upto which the executive
shall extend to the giving of guarantees (incln

power of the State Governmen_t
ding the guarantees given before

00,00,000.

before the State Legislature—
92 )

(1) of article 293 of the o

Short tithe.

Fixstion of



T @UJ, GOVT, GAZ, EX.,, MAY 6, 1963/VAISAKHA 16, 188 v fPirt IV

(a) a statement of any guarantee given as soon as may be after it is given,
and

(b) within three months after the end of any financial year in which any
guaraniess 80 given are in force, an account of the total sums, if any, which
during that year have been either issued out of the Consolidated Fund of the
State or paid in or towards repayment of any sum so issued.

" PRINTED AT THE GOVERNMENT CENTRAL PRESS, AHMEDABAD.
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E Acts of the Gujarat Legislature and Ordinances promvlgated and
’ Reguolations made by the Governor,
1,/ CONTENTS
GUJARAT ACT NO. XXXIV OF 1963.—An Act further fo amend the Gujarat I*agks
Siete Guaranfees Act, 1963. .. ‘e . 1ih-+156

Thef following Act of the Gujarat Legislature, having been assented to by the
Governor on the 17th September 1963 is hereby published for general iniorma-
tion.

AKBAR S, SARELA, .
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT AC"l‘ NO. XXXIV OF 1963, 9

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette’ on the 20th September 1983.)

An Act further to amend the Gujarat State Guarantees Act, 19€3.

It is hereby enacted in the Fourteenth Year of the Republic of India as follows:-

. 1556
[V-Extra —42— (Lino)
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Short sitle. 1, This Act may be called the Gujarat State Guarantees (Amendment) Act,
1963. . .

Amendment  2- 1N sub-section (f) of section 2 of the Gujarat State Guarantees Act, 1563, g
of saction 2 for the letters and figures “Rs. 60,00,00,000” the letters and figures XI}II
]

of T0d L “Rs. 1,00,0000,000” shall be substituted. o
. [
Yo
'

+
4
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PARTIV

Acts of the Gujarat Legislatore and Ordinances promulgated
and Regulations made by .the Govemor. '

The following Act of the Gujarat Leglslature, having been assented. to by the o
- Governor on the 13th October 1964 is hereby publ;shed for general information.

. AKBAR S. SARELA,
Secretary to. the Government .of . Gujarat,
Legal. Department.
~ GUJARAT ACT NO. 25 OF 1984.

(Birst published, aftér having received the assent of the Governor i in the “Qujarat
Government Gazette” on the 19th October 1964).

An Act further to amend the Glujarat State Guarantees Act, 1963,

- It is hcreby enacted m the F:fteenth ‘Year of the Republic of India as
foilowﬁ .

1, This Act may be called the Gujarat State G_uara_ntees (Anzendment) Act; Bhort
1964, : '

2, In sub-section ({) ot sect:on 2 of the Gujarat State- Guaranlees Act, 1963, Amend

XXM for the letters and figures “Rs. 1,00,00,00,000° the letters and figures ol %%

1943,

. of Quj
“Rs: 1,75,00,00,000" shali be substituted, - : : of 19

o4

 T¥-Extra-38 (Lino)
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented fo by the
Governor on the 29th September 1966 is hereby published for general information.

SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 14 OF 1966.

(First published after having received the assent of the Governor in the
“Gujarat Government Gazetle” on the 30th September, 1966.).

An Act further to amend the Gujarat State Guarantees Act, 1963.

It is herehy epacted in the Seventeenth Year of the Republic of India as
follows:—

1. This Act may be called the Gujarat State Guarantees (Amendment) Aok, Short stle.
1966.

Guj. 2 Tn sub-section (I) of section 2 of the Gujarat State Guarantees Act, 1968; Amendmen
XX o the letters and figures “Rs. 175,00,00,000” the letters and figures o foi“Fy
1963. “Rs. 3,00,00,00,000” shall be substituted. of(igllto .

&6

TV-Extra-19 {Mono)
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PART I¥

Actw of the Gujarat Legislature and Ordinances promulgated and
Reguiations made by the Goveraor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 17th December 1969 is hereby published for general information.

e

N. C. BUCH,
Deputy Secretary to the Government of Gujarat,
Legal Department.
GUJARAT ACT NO. 19 OF 196%.

(First published after having received the assent of the Governor in the
“Gujarat Government Gazelte” on the 18th December 1969),

An Act further to amend the Gujarat State Guarantécs Act, 1963,
It is hereby enacted in the Twentieth Year of the Republic of India as follows:—

1. This Act may be called the Gujarat State Guaraniees (Amendment) Act, Short title,

1969, '

v 2. TIn sub-section (/) of section 2 of the Gujarat State Guarantees Act, 1963, Afmanqmang
Quhpfor the lotters and fgures “Rs. 3.00.00,00000”, the letters and figures % o8 2,
1 of “Rs. 5,00,00,00,000” shall be substituted. of 1003,

m‘ . i
128
IV-Extra-34 {Lino) -
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PART 1Y
promulgated and

Acts of the Gujarat Legislature and Ordinances
Regulations made by the Governor,

ture having been assented to by the

The following Act of the Guijarat Legisla
published for general information.

Governor on the 7th July, 1972 is hereby

K. M. SATWANI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 8 QF 1972
{ First published, after having received the assent of the Governor in the
Gujarat Government Gazefte on the 12th July, 1972)

An Act further to amend the Gujarat State Guarantees Act, 1963.

n the Tweniy-third Year of the Republic of India as

It is hereby enacted i
follows:—
State Guarantees (Amendment) Short title.

1. This Act may be called the Gujarat

Act, 1972,
3. In sub-section {I) of section 2 of the Gujarat State Guarantees Act, 1963,;‘;“;’;%‘::‘;

%i;'u for the letters and figures “Rs. 5.00,00,00,000”  the letters and figuresof Guj. XX
o uRs. 7.50,00,00000" shall be substituted. of 1063.

1963,

47

IV-Extra-14 o o
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PART 1Y

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 2nd August, 1975 is hereby published for general information.

A. M. AHMADI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 2 OF 1975,

(First published after having received the assent of the Governor in the
Gujarat Government :Gazette on the 6th August, 1975).

An Act further to amend the Gujarat Statz Guarantees Act, 1963.

It is hereby enacted in the Twenty-sixth Year of the Repullic of India as
fotlows: —

1. This Act may be called the Gujarat State Guarantces (Amendment} Act, Stort titlo.
1975,

2. In sub-section (/) of section 2 of the Gujarat State Guarantees Act.AfmenE_ment
Qui. 1963, for the letters and figures “Rs. 7.50,00.00,000”. the lesters and figures o Guj Rxts
XXII ., - : ’
of - “Rs. 1000,00,00,000" shall be substituted. of 1963.
1962,

3
1V-Extra-2
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M

Acis of the Gujarat Legislature and Ordinance promulgated and
Regulations made by the Governor.

The foliowing Act of the Gujarat Legisluture having been assented to by the
Governor on the 6th July. 1977 is hereby published for general informatio:.

S. L. TALATI,
Secretary 1o the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 8§ OF 1971,

{First published after having received the assent of the Governor in  the
“"Gujarat Governmens Gazette” on the 11th July, 1977).

An Act further 1o amend the Gujaral State Guarantees Act, 1963,

It is hereby enacted in the Twenty-eighth Yearof the Republic of Tndia as
follows:—

1. This Act may be ealled the Gujarat State Guarantees (Amendment) Act, 1977, Short title.

it
I¥—FExtra—17
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Amendment 2. In the Gujarat State Cuarantees Act, 1963, in section 2 for sub-section (2), Guj.
XXIE

of section 2 i : bstituted, namely :—
of Guy, XXT1 the following shall be substituted, namely
of 1963,

of
¥ 1 gy . - 1563,
“(2) The State Government shall, within a period of six months from the

end of the financial year in which any guarantees ave given, lay before the
Legislative Assembly of the State,—

{@) & statement of guorantees which may have been given during that year,
and

(b) an account of the total sums which during that year may have heen
either issued out of the Consolidated Fund of the State to meot with
Jisbilities arising out of the guarantecs so given or paid n or towards
repayment of the sums so issued :

Provided that if the ILegislative Assembly of the State is not in session
or is not sitting on the date on which the said period of six months expires,
the said period of six months shall be deemed to expire on the first day
on which the Tegislative Assembly first sits after the aforesaid date.”.

PRINTFD AT THE GOVERNMENT CENTRAL FRESS, GANDHINAGAR,
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PART IV

Acts of the Gujarat Legislatare and Ordinances promulgafed and
Regulations made by the Govemeor.

The following Act of the Gujarat Legislature having bemn assented to by the
Governor on the 20th January, 1978 is hereby published for general information,

S. L. TALATI,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 7 OF 1978,

( Firsi published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 2nd February, 1978 3.

An Act further to amend the _Gujarat State Guarantees Act, 1963.

It is hereby enacted in the Twenty-eighth Year of the Republic of India as
follows : —

1. This Act may be called the Gujarat State Guarantees (Amendment) Act, gy sivle.
1977,

17
IY¥--Extra—"7
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Amendment 2, In sub-section (I} of section 2 of the Gujarat State Guarantees Act, 1963, glgn

of section 2 for the letiers and figures “Rs. 10,00,00,00,000", the letters and figures “Res. 1590, o
1963.

of 1963. 00,00,000” shall be substituted.

—t
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
- Regulations made by the Governor..

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 1st September, 1980 is hereby published for general information.

N. B. PATEL,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 9 OF 1980, -

(First pubhahed after having rcccwed the assent of the Government in the ‘(*n,mraj
Government Gazette” on the 3rd September, 1980.)

An Act further to amend the Gujarat State Guarantees Act, 1963,

It is hereby enacted in lhe Thirty-first. Year of the Republic of India as
follows :—

i. (N This Act may be called the Gujarat State Guarantees ( Amend- ghort title

ment) Act, 1989, and comme-
nOem.tnb

(2) It shall be deemed to have come into force on the 21st .July. 1980.
vaih‘ 2. In the Gujarat State Guarantees Act, 1963, (hereinafter referred 1o as “the Ameondment
Xof principal Act”) in section: 2, in sub-section (7), ' for the Iletters' “and figures of sestion 2
1963. “Rs. 1500,00,00,000", the letters and figures “Rs. 25,00,00,00,000" shall be °f 0 XXIT .

substituted. '

IV-Expra—26
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Ropeal and 3, (/) The Gujarat State Guarantees (Amendment) Ordinance, 1980 is heceby g“mj
.ua\r ing,. rcpeale d. . ) N, -“
I - . - of
(2) Notwithstanding such repeal, anything done or any action taken under 1980
the principal Act, as amended by the said Ordinance, shall be deemed to have
been done or faken under the principal Act as amended by this Act.

FRINIED AT THE GOVT. CENTRAL PRESS, GANDHIMAGAK.
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PART I

Acts of the Gujarat Legiclature and Ordinances promulgated aad
Regulations made by the Governor,

The following Aet of the Gujarat Legislature having bean assentad to by the
Fovernor on the 3nd August, 1985 is hmphy pub]:shnrl for general information,

[

J. P, VASAVADA,
Becretary to the Coverament of (ujarat,
Liegal Department,

GUJARAT ACT No. 18 OF 1985

(first published, after having received the assent of the Governor in the
“Gujarat Government Glazette” on the Zrd August, 1985),

AN ACT

Jurther ta amend the Gujarat Stute Guuarantess Aecl, 1963,
It is hereby enaeted in the Thirty-sisth Year of the Republic of Indiy as

follows;—
1. This Act may be called the Gujurat State Guarantces (Amendment)  Skort title,
Act, 1985.

. Amendment
?j’ug 2. In the Gujarat State Guarantees Act, 1963, in scetion 2, in sub-scetign  of p:::til:n 2
of (). for the letters and figures “Rs. 25,00,00,00,000” , the letters and figures “Ra, °§"l}gﬁééxxu
1963. 3500,00,00,000” shall be substituted. © .

BRINTED AT THE GOVERNMENT CENIRAL PRESS, GANDINNAGAR.
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"~ PARTIN
Acls of the Gujarat Legislature and Ordmaneee promnlgated and
Regulations made by the Governor.

The followmg Act of the Gujarat Legislature havmg been assented to by the
\ Governor on the 4th March 1989 is hereby pubhshed for general mformatlon

R. M. MEHTA,
Secretary to the Government of Gularat,
+ . . Legal Department

GUJARAT ACT NO. 6 OF 1989, -

 (First publlshed after havmg received the assent of the Govemor in The
“Gujarat Govemment Gazette” on the 7th March, 1989).

_ y AN ACI
further to amend t]:e Gujarat State Guarantees Act 1963

o

It is hereby enacted m the Fometh Year of the Repubhc of Indla as follows —

1 E)) This Act may be called the Gu}arat State Guarantees (Amendment)shoet e

. Ad, 1989. | N | | ~ eud omme .
i . . .o .__-—-~mi-

(2) It shall be deemed to have come into force on the 2nd Deoember 198&

CIVe-Bxbeaeg-l© 0

~+- A



62 GUJ. GOVI. GAZETTE, EX, 731989 -  [PART IV

" Amecdment 2, Tn the Gujarat State Guarantees Ac{..l.963. in section 2; in sub-section (Z), Guy. |
ofsecllon #  for the letters and figures “Rs.” 35,00,00,00,0007, the letters and _ ﬁgl.lrﬂxf‘n

.- of Guj, XX11 - " j s :
of 1068, “Rs. " 45,00,00,00,000” shall be subst@tet_i._ E ey
:M 3. The Giljarat State Guarantees (Amendment) Ordinance, 1988 is  hereby Gof
' - repealed, : ' B S . S od¥

' _ . . .o o
' ' ' 1088,

‘RINTED AT THE GOVEANMENT CENTRAL PRMSS. GANDEHINAGAR
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PART—IV

Acts of the Gujarat Legisiature and Ordinauce; zosulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legistature, having been assented to by the Governos
on the 27th July, 1994 is hereby published for general information.

KUM H. K. JHAVERL

Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department,

GUJARAT ACT NO. 16 OF 1994,

(First published, after having received the assent of the Governor in the “Gujarat
Government Gazefte” on the 27th July, 1994).

AN ACT

further to amend the Gujarat State Guarantees Act, 1963.

It is hereby enacted in the Forty-fifth Year of the Republic of India as follows:-

1, This Act may be called the Gujarat btate Guarantees {(Amendment) Act, 1994.  Shorttitles

. In the Gujarat State Gusrantees Act, 1963, in section 2, in sub-section {1), Amend-
Guj. XXII g, the letters and figures “Bs. 60,00,00,00,0007, the letters and figures ment of

of 1963. “Rs. 80,00,00,00,000” shall be substituted. section 2
: of Guj.
XXII of
1963.
51-1
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PART- IV

Acts of the Gujarat Legislatore and Ordinances pmmulgated
and Regulations made by the Governor.

The fcllowmg Act of the Gujarat Legislature, having been assented o - 5

by the Governor on the 11th July, 1998 is hereby puhhshed for general
‘information.

KUM. H. K. JHAVERI,
- Secretary to the Government of Gujarat,
LeElslatwe and P'.@11'11ar1-xe::1tar3,Ir Affairs Department.

GﬂJARAT ACT NO. 6 OF 1998

(First published, after havmg received the assent of the Governor in the
Gujarat Government Gazette on the 13th J‘u]}r, 1998).

AN ACT
further to amend the Gujarat State Gwmemcr, 1963.
1t is hereby enacted in the Forty-ainth Y:ar of ﬂm Republ:c of Lndm as follows 2

1. This Act may be called the Gﬂjamt State Guarantecs (Amendment) Act, 1998. **" e

G 2. In the Gujarat State Guarantwa Act, 1963, in section 2, in sub-section (1), *“'“‘;’:Ef :
"2 for the letters and figures “Rs. 80,00,00,00,000”, the letters and figures X0 of 1063,
- - “'Rs.110,00,00,00,000" shall be substituted.
IV-Ex,-9-1
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Ao and Regulations made by the Governor.

=

The following Act of the Gujarat Legislature, haﬁng been assented

to by the Governor on the End March 2000 Is herebcy publlshedfnr general
lnformatmn

© Kum. H.K. .JHAvEm,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 1 OF 2000.

(First published, after having received the assent of the Gwernar in '
the Gujarat Government Gazette on the 2nd March, 2000).

AH ACT

further to amend the Gujarat State Guarantees Act, 1963.

itis -hereby enacted in the Fifty-first Year of the Republic of lm:lla
. as follows - _ :

- 1. (1) This Act may be called the Gujarat State Guarantees Short title
* (Amendment) Act, 2000. : and

(2) 1t shall be deemed to have come into force on the ment.
* 10th December, 1998.

Guj.XXil 2. In the Gujarat State Guarantees Act,1963 (hereinafter Amend-
of 1963. referred to as “the principal Act”), in sectioni 2, in sub-section (1), for ~ment of
: the letters and figures “Rs. #10,00,00,00,000”, the letters and m. :
ﬁgures "Hs 140,00,00,00,000" shall be subshtutad Xibot
: Lk 1963,
IV- Ex.1-1 - 1-1

-
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PARTY- IV

 cts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governox

p—

The following Act of the Guijarat Legisiature, having been assenied to

by the Govemor on the 11™ October, 2000 is hereby published for generdl
information. '

B. L. MERTA
Secretary to the Government of Gujarat,
Legislative and Pariiamentary Affairs Department.

GUJARAT ACT NO. 17 OF 2000.

(First published, after having received the assent of the Govemorin
the Guijarat Government Gazette, on the 11% October, 2000).

AN ACT
further to amend the Guijarai State Guarantees Act, 1963.

ltis hereby enacted in the Fifty-first Year of the Repubiic of india
as follows :—

1.(7) This Act may be calied the Gujarat State Guarantees (Second  Short title

and
Amendment} Act, 2000.
maent.
(2) It shall be deemed to have come into force on the 11th
July, 2000.
Guj. 00N 2. Inthe Gujarat State Guarantees Act,1963 (hereinafter referred  Amend-
of 1863. 1o as "the principal Act"), in section 2, in sub-section (1), for the letters ment of

and figures “Rs. 140,00,00,00,000", the letters and figures "Rs. section 2

2 of Guj.
160,00,00,00,000" shall be substituted. g

1963,
V-EX -19-1 19-1
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Repeal and

GUJARAT GOVERNMENT GAZETTE, EX. 11-10-2000 [PART -IV

3. {1) ThaGula:aiStataGuaramees{Am&nmm}Grdmanne 2000 Guj.Ord
is hereby repeated. 2 of 2000.

{2) Notwithstanding such repsal, anything done or any action
taken under the principal Act, as amended by the said Ordinance, shall be
deemed to have been done or taken under ifie pnnr.walhct as amended by
this Act.

(GOVERNMENT CENTRAL PRESS, GANDHINAG R
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PART- IV
Acts of the GuJarat Legislature and Ordinances pmmulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented

to by the Governor on the 30th March, 2001 is hereby published for general
information.

V. M. Kothare,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.
GUJARAT ACT NO. 5 OF 2001.

(First published, after having received the assent of the Governor in
the "Gujarat Government Gazette" on the 30th March, 2001).

AN ACT

further to amendv  the Gujarat State Guarantees Act, 1963.

It is hereby enacted in the Flfty -second Year of the Repubhc of
India as follows :-

IV Ex. 6-1 : 6-1




GUIARAT GOVERNNIENT GAZETTE, EX., 30-3-2001 {PART | .IV

1. This Act may be called the Gujarat State Guarantees (Amend- Short title.
ment) Act, 2001, '

L]
Guj. XXTlof 2. In the Gujarat State Guarantees Act, 1963, (hereinafter referred Amenament of
1963. to as “the principal Act”), in section 2, in sub-section (1), for the letters Section 2 of
and figures “Rs. 160,00,00,00,000”, the letters and figures “Rs. f;;lsm of
200,00,00,00,000” shall be substituted. )

Government Central Press, Gandhinagar.



	Guj-1963-The Gujarat State Guarantees Act-22.pdf
	Guj-1963-The Gujarat State Guarantees (Amendment) Act-34.pdf
	Guj-1964-The Gujarat State Guarantees (Amendment) Act-25.pdf
	Guj-1966-The Gujarat State Guarantees (Amendment) Act-14.pdf
	Guj-1969-The Gujarat State Guarantees (Amendment) Act-19.pdf
	Guj-1972-The Gujarat State Guarantees (Amendment) Act-8.pdf
	Guj-1975-The Gujarat State Guarantees (Amendment) Act-2.pdf
	Guj-1977-The Gujarat State Guarantees (Amendment) Act-8.pdf
	Guj-1977-The Gujarat State Guarantees (Amendment) Act-7.pdf
	Guj-1980-The Gujarat State Guarantees (Amendment) Act-9.pdf
	Guj-1985-The Gujarat State Guarantees (Amendment) Act-18.pdf
	Guj-1989-The Gujarat State Guarantees (Amendment) Act-6.pdf
	Guj-1991-The Gujarat State Guarantees (Amendment) Act-15.pdf
	Guj-1994-The Gujarat State Guarantees (Amendment) Act-16.pdf
	Guj-1998-The Gujarat State Guarantees (Amendment) Act-6.pdf
	Guj-2000-The Gujarat State Guarantees (Amendment) Act-1.pdf
	Guj-2000-The Gujarat State Guarantees (Second Amendment) Act-17.pdf
	Guj-2001-The Gujarat State Gurantees (Amendment) Act-5.pdf



